187 Question of Privilege Re :
Manhan dling of Shri Koushik

MR. SPEAKER : Shri M.P. Choubey,
you may now withdraw.

( Shri M. P. Choubey then withdrew)

MR. SPEAKER : In view of the apo-
logies tendered by Shri K. Padmanabhans
Deputy Commissioner of Police and Shri
M. P. Choubey, Sub-Inspector of Police,
of the State of Maharashtra, at the Bar of
the House today, I suggest that the matter
may be treated as closed.

HON. MEMBERS : Yes.

MR. SPEAKER : Papers to be laid,
(Interruptions).

SOME HON. MEMBERS rose—

SHRIS. K. SAMBANDHAN (Tiru-
ttani) : Sir, may I know what happened
to my motion of breach of privilege?

MR. SPEAKER :1 have sent it to the
Minister for comments. When I receive it,
I shall let the House know about it.
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SHRI S. M. BANERJEE (Kanpur) :
Only one submission 1 want to make.
To-dayis the third. On 5th and 6th we
are not meeting. We are meeting. only
tomorrow and on the Tth  the
jute workers are going to siage a strike.
The Minister for Labour and Employment
isalready holding negotiations and my
submission is that as this has failed, I
would request vou to ask the Minister to
make a statement tomorrow so that the
strike can be averted. I would request you
to kindly ask the Minister to do it.
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‘When a dog bites a man, that is not’

news, but when man bites the dog, that is
news.
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MR. SPEAKER : You canmot compel
them. This is not a privilege.
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MR. SPEAKER : I have studied it. It
is not a question of privilege. Butl can
invite the attention of the Minister to that.
Akashvani and even some papers, should
be careful when proceedings of the House
are broadcast.

&t frm o WU G TR FH

MR. SPEAKER : [ do not hold it in
opder, Shri Pant.

——

12.16 hrs.
PAPERS LATD ON THE TABLE

West BENGAL MAINTENANCE OF PUBLIC
ORDER ACTs 1970 AND PUNIAB STATE
FACULTY OF AYURVEDIC AND UNANI
Systems OF MeDICINE (RECONSTITU-
TION AND P EORGANISATIONS)
OrpER, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : I begtolay on the Table—

(1) A copy of the West Bengal
Maintenance of Public Order Act,
1970 (President’s Act No. 20 of
1970) published in Gazette of India
dated the 30th MNovember, 1970,
under sub-section (3) of section
3 of the West Bengal State Legis-
lature (Delegation of Powers)
Act,1970. ([Placed in Library. See
No. LT-4469/70.]

(2) A copy of the Punjab State
Faculty of Ayurvedic and Ubani
Systems of Medicine (Reconsti-
tution and Reorganisation) Order,
1970 (Hindi and English wversions)
published in Notification No. S.0.
3711 in Gazette of India dated the
10th November, 1970, under sub-
sectionn (5) of section 4 of the
Inter-State Corporation Act, 1957.
Placed in Library. See No. LT-
4470/70.]




